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THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) Yes, Sir.

(b) A reply wag sent to the Member
of Parliament concerned that the matter
was being investigated.

(c) An inquiry has since becen held by
the Joint Secretary and the result of his
findings was that there was no  valid
ground for complaint against Deputy
Director (Statistics).

Deep Strike Aircraft

4586. SHRI MADHU LIMAYE: Will
the Minister of DEFENCE be pleased to
state:

(a) whether Government  propose to
acquire for defence purposes deep strike
aircraft like Mig. 23 or  Phantom and
latest version of Mirage etc. from Russia
or Western countrics;

(b) if so, the type of aircraft. the num-
und the estimated price; and

(¢) whether Indian Aircraft factorics
can produce such aircraft on licence in
the near future?

THE MINISTER OF DEFENCE (SHR1
JAGIJIVAN RAM): (a) to (c). Suitable
Aircraft from available sources are under
assessment/evaluation. The matter is
still in an exploratory stage.

Assistants on Deputation to India Supply
Mission

4587, SHRI RAMIJI RAM: Will the
Minister of SUPPLY AND REHABILI-
TATION be pleased to state:

(a) the tenure of an Assistant on de-
putation to India Supply Mission in
London/Washington; and

(b) whether Assistants of the Supply
Missions enjoy a longer stay abroad than
the Assistants of the External  Affairs
Ministry in London/Washington?

THE MINISTER OF SUPPLY AND
REHABILITATION  (SHRI R. K
KHADILKAR): (a) The,normal tenure of
posting of Assistants in the India Supply
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Missions in London and Washington is
3 years.

(b) No, Sir. However, in cases in-
volving public interest this period is ex-
tended or curtailed.

Rol: of RP.F.C. Bihar as Iuspector in
Prosecution Field

4588, SHRI YOGESH CHANDRA
MURMU: Will the Minister of LABOUR
be pleased to state:

(a) whether the Regional Providest
Fund Comruissioner, Patna becomes the
complainarf in the prosecutions filed in-
stead of (nspectors, as contemplated
under the relevant Act and whether the
Regional Commissioner in the capacity
of the Ispactor filed all those prosecu-
tions in ths past entailing lot of compli-
cations;

(b) if so, the circumstances which led
the Regional Commissioner to become
the compliinant instead of the Inspec-
tors; and

(c) whetler a number of cases against
Niranjan Mica Supply Company, Mas-
nodih Mining %hdustries, C.P.N. Singh
Factory weve filed at the same time; and
if so, the reasons why these cases were
not filed when first default was detected?

THE DFPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident Fund
authorities have reported as under:

(a) and (b). As the Regional Pro-
vident Fund Commissioner is also
an  Inspector ‘appointed under Sec-
tion 13(1) of the Employees Provi-
dent Fuods and Family Pension Fund
Act, 1952 by notification in the official
Gazette for the whole State of Bihar, he
can also be a complainant in filing the
prosecution cases. As such, the then Re-
gional Comrmissioner, Bihar in the capa-
city of the Provident Fund Inspector filed
complaints in the past. No complica-
tions in these court cases however arose
consequent on the filing of the complaints
by the Regional Provident Fund Com-
missioner.

(©) Yes. These cases were not filed
when first default was detected because,
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despite several visits by Provident Fund
Inspector to the establishments/factories
the full details for initiating prosecution
such as particulars of the person(s) in
charge and responsible for conduct of the
business etc. could not be collected from
the management earlier,

Supply of Arms to Arabism Countries

4589. SHRI SAMAR GUHA: Will
the Ministes of DEFENCE be pleased to
state:

(a) whether India supplied military
sparc parts and other defence materials
and war equipments to various Arab
countries during the recent Arab-Israel
War;

(b) if so. the details about the nature
and quantum of such assistance given to
the Arab countries;

(c) whether such military supplies
were given to the Arab countries by
India of her own or being requested by
the Arab countries; and

(d) whetler India extended any other
direct help to the Argp countries during
the recent Arab-Isracl war; and if so, the
facts thereabout?

THE MINISTER OF STATE (DE-
fENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CIARAN SHUKA): (a) to (d).
Only militnry spare parts and one item
of Defence stores were issued at the re-
quest of the Arab countrics,

It is not in the public interest to give
further information and details.

Rate of imterest on Employees Provident
Fand

4591. SHRI SOMCHAND SOLANKI:
Will the Minister of LABOUR be pleased
to state:

(a) the present rate of interest on
accounts of subscriber contributing 8 per
cent of their earnings to Employees Pro-
vident Fund; and

(b) how it compares with the rate of
interest paid by Banks, National Saving
Scheme su¢ Unit Trust?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Employees’
Provident Fund Authorities have report-
ed as under:—

(a) 6 per cent per annum.

(b) The maximum current rate of in-
terest

(i) paid by Nationalised Banks on
fixed deposit for a period over
3 years is 7 per cent per annum
and over S years is 7.25 per
cent per annum; and

(i on 7-Years National Savings
Certificates (IVth  issue—new
series) is 7.25 per cemt pe
annum. The Unit Trust dividend
for the year ended 30th June

1973 was 8.5 per cent per
annum.
ATl e AW gra feda ) Te-

Tl W I W wwEn

4592. it gOW W wYAW : ¥
faw et a8 T A IO FA 6 -

(%) w7 g W ¥ fadw A
TIHATY FT N g F A o
A" famst fesmaT arowgd ¥ w0
¥ SR 9T JAT fofat 747 q1, Wz
;e

(§) ¥ I%a IIQRX qa war
EI afeamd 9 ¥ 4937 wRAT @
qT 9T MY

() w1 A IFRY FY Az
&7 ¥ 94 ford §5 wre {fear €1 wa-
af arq FTARAE ; WK

(%) afe &, at %41 ST I9g &
H57 ¥ oY 3@ GfFT F7 9T fRar
narqr ?

fakwr starem # oo woft (oft gRox
ar fay) © (%) A< 7 gu A Y
aF ¥ P A &Y Pt 8 wag





